
Misc. Crl. (bail) Case No. 106/21  

 

18-05-2021                      

                                       Seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest bail 

by accused/petitioners Md. Yasin Ansari, Md. Asique Ansari and Md. Karim 

Box Ansari apprehending arrest in connection with Tezpur P.S. case no. 

434/21 (corresponding G.R. Case No. 694/21) U/s 468/143 of IPC.   

     Case diary, as called for, has been received and perused 

the same. Also heard ld. Counsel for both the sides through video 

conferencing.  

   Brief fact of the case is that the informant who is stated to be 

the legal owner of the suit land had visited the suit land on 5-1-21 along 

with his men and lat mandal to measure the said land but he found that the 

accused/petitioners above named had got their names entered in the 

zamabandi and were also carrying on agricultural activities upon the suit 

land. It is also alleged that the accused/petitioners forcefully took physical 

possession of the suit land despite the fact that they had no any right, title 

and interest over the said land and thus it is alleged that offence of land 

grabbing has been committed. 

   On perusal of the case diary it appears to me that 

investigation of this case has not been substantially conducted and there  

has been no progress in the investigation after 17-4-21. However, on 

perusal of the allegation in the FIR as well as materials available in the case 

diary I am fully convinced that neither custodial detention of the 

accused/petitioners is necessary for the interest of investigation of this case 

nor would their release be in anyway prejudicial to the investigation of this 

case. The allegations are apparently civil in nature and the evidence to be 

collected by the investigating officer would mostly be documentary in 

nature. 

   Considering the aforesaid aspects of this case, I am of the 

view that the accused/petitioners deserve to be granted the relief of pre-

arrest bail in this case. It is, therefore, directed that the aforesaid 



accused/petitioners shall appear before the investigating officer within a 

period of seven days from today and in the event of their arrest in 

connection with this case,  they shall be allowed to go on bail of Rs.10,000/- 

(Rupees ten thousand) only each with one surety of like amount to the 

satisfaction of the investigating officer on the following conditions : 

(1) That the accused/petitioners shall fully cooperate with the 

investigation of this case and shall produce before the 

investigating officer any document as may be required in 

the interest of investigation of this case. 

(2) That the accused/petitioners shall not intimidate nor shall 

they try to influence any of the witness of this case.  

Let the case diary be sent back.  

 Misc. case stands accordingly disposed of.  

   
 
 
 
   ( N. Akhtar ) 

    Additional Sessions Judge 
Sonitpur, Tezpur 

 

 

    

 
 

  

 

 

 

 

 

 

 

 


